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RSSUME OF WORK DONE BY LOK SABHA DURING THE TWELfTH SESSIe}ll 
OF FIFTH LOK SABHA-NOVEMBER-DECEMBER, J974· 

I. DURATION OF SESSION 

D.ate of commencement lIth November. 1974· 

DJte of adjournment liM di, 20Ih December, 1974. 

DJte of Prorogation 24th December, J974. 

~  of days of sittings 27 

~  of hours of sittings 189 hours and 5 minut(s. 

2.. ADJOURNMENT MOTIONS 

Subject 

(i) Consent withheld 

Name of the Member Date on Time 
which bro- taken 
ught before 
the House' 

H.M. 

Remarks 

Order issued by the (I) Shri Madhu I8-II-74 
President on the J6th Dandavate. 
November, 1974 (2) Shri Indra;it 
under article 359 GuPta 
of the C)nstitution (3) Shri Ranen Sen 

I-S7 The Sptskc r hdd 
that Adjour!:-
ment Mctions cn 
the subject were 
inadmissible 

(Susp!nding the (4) Shri C. K. 
}fundamental Rights). Chandrappan 

(s) Shri Bhogcndra 
Jha 

(6)IShri H. N. 
MUkeriee 

(7) Shri JhBrkhande 
Rai 

(8) Shri Madhu 
Limaye 

(9) Shri G. Viswana-
thon 

(10) Shri Samar Guhs 
(n) Shri S./I. ~ 
Shamim 

(12) Shri Era 
Sezhiyan 

(13) Shri Jyotirmoy 
Bosu 

but the malter 
could be discus-
sed through 
other means. 



2 

(PI Admitted lind discussed 

81. No. Subject Name of Date when Date when Decision • Time 
Member admitted discussed of the tdttn 

House 

H.M. 

1 Failure of the Govl"rn- Shri Shyam-II-Jl-74 
ment to prevent p. ;ault nandan 

I1-II-74 Negatived 8-16 

by the Centra) o ~  the Mishra 
C. R. P. and B. S. F. on 
peaceful Ilatyagrah is in-
cluding the Sarvodaya 
leader Shri Jaya Prakash 
Narayan on the 4th Nov-
ember, 1974 at Patna. 

F.ilure 01 the Govl'm-
:I ment to effectlvdy denl 
with the famine c,mdi-
tions prevailing in West 
Bengal. Assam. Orissa. 
Bihar, Eastern U. P. and 
other parts of the coun-
try and to arrange for 
adeqll8te relief measures 
resulting in many thous-
and cases of starvation 
deaths. 

Shri Samar 
Guha 

~  I9-1I-74 Negatived S-34 
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SUMMARY 

I. Bills p:nding at the end of the last session 

2. Bills Intro:iuced 

3. Bills opp:>sed at introd.uction Stage 

4. Bills passed by Rajya Sabha and laid on the Table 

S. Bills returned by Ra;ya Sabha with amendments and laid on the Table 

6. Bills passed 

7. Bills negatived 

8. Bills withdrawn 

9. Part-discussed 

10. Motions for adjournment of debate on Bills adopted 

II. Bills referred to Select Committee 

10 

3 

It 

Nil 

19 

Nil 

Nil 

Nil 

Nil 

12. Bills referred to Joint Committee Nil 

13. Bills originating in and referred to Joint Committee by Ra;ya Sabha in 
~ t of which motion for concurrence was adcpted by Lok Sabha . Nil 

14. Bills ~  at the end of the session vide para No. 2119 of Lok Sabha 
Bulletin-Part II, dated the 30th December, 1974. . 27' 

"Debate on the Bill was later on resumed and the Bill was passed. 
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.. CALJ..ING A'I'TENTION STATBMBN rs 

Time SL 
NO' ------------~ 

Date of IWGmClDt 

H.M. 
1 Serious power critia in Sbri .. S. M. BlDerjcc Shri K. C Pmt 

the c:ountry. 0 56 
12-11-1974 

2 Entry of U. S. Naval Sbri Indrajit Gupta Sbri Y.B. Chavm 
Fon:c into Iodiao 
()Qeao. IS-II-I974 

!I Ac:c:umulatioD of heavy Sbri Madhu DaodaVllte Shri A.c. Gcorp 
clcctrical equipment ~
worth RI. 14 c:rorca 
with B. H. B. L. Bho-

18-11-1974.4 

pal. 

4 The plan of NATO Shri Dinco 
foreca to have naval Bbanacbarya 
cxercilCl in the Nor-
thlro RCSion of the 
Indian Ocean. 

S The clash bctwecm the Shri Madhu 
tribals and the police Dandavatc 
in Assam reaultins in 

Shri K. Brahma-
nanda Reddy 

death of 8 pc:r1IODI. 

6 The anon and setting on 
fire of labourer'S ihll£ 
gia at Jaunpur Vil-
lage in Mebrauli 
(Delhi) resulting in 
the ~ infanta. 

7 The co1IapIC of the 
hangina rope bridge 
over the Mahakali river 
on the Indo-Nepal 
bordu ... result of 
which more than 140 
pcraon., ~ o  
Indiana. were killed. 

8 Reported decision of 
the Government not 
to pay inatalmlDlI 
at' de ~  allowance 
to Centtal Government 
employees. 

9 The situation aeated in 
the cashew indUitry 
.. a result of judge-
ment of Kerala High 
Court on 3-12-1974 
annulling Public No-
tice which rcaulates 
distribution of im-
ported raw (IIIIhcw 
null. 

No. of DiviaioDl held 

3030 LS-2 

21-n-1974 

SbJi Vay.1ar Ravi. Shri K. Braltma-
nanda Reddy 

27-11-1974 

Shri Nawal Kishorc Shri Bipio Pal Ou 
Sharma 

3-12-1974 

Sbri S.M. Banc:rjee Shri C. Sum.ma-
niam 

6-12-1974 

Shri C. M. Stephen Shri Vishwanath 
Prat8p Sinsh 

12-12-1974 

,. DMSIONS 

8 

1-10/ 

0-37 
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1. LBAVB OF ABSENCE 

m ~ IfID,tad kaft of abtence , 

Name of Member 
Periocl for 
wbicb leave 
IfIQIed 

------------------------------------
r Shri A. K. Gopaian 

2 Shri Rulldal Parikh • 

• ~  to 1 ao-ra-14 

:a6-U-74 to 
ao-r:.a-74 

(ia') Motion for adoption of the ReDort of tho Committee OIl ~ of Momberl 
from tho Sitdnga of the Houao. 

iabJect of motion Namo of MoV01' Declalon of the Time 
takon 

That this HOUle do Shri Chandrika 
apae with tho Se- Prasad 
vonteonth ROport 
of tho Commlttee 
on Ablenoe of 
Members from tho 
Sktinp of tho 
House pfOlC1l-
ted on tho 2,th 
NOYODmbat. 1974 
(reprdins pounds 
OD which leave 
may ba panted 
to MOmbon). 

HOUle 

H.M. 

The report wal 00-7 
agtfod to II 
Ilighdy amon-
ded.-... J -1.1 -~ . 

An amendment 
to the motioo 
mOYeQ by 
Shri Eramo 
de SeqllOirl 
wU lciopted. 
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9. OBITUARY RBFBRBNCBS 

--------------------------------------------------f, 
SL 
No. 

/ 

1.;Shri V. K. KriIhna Menon, ait-J tin, Member of Lok Sabha 

2. Shri Tajamul Hussain, Member 
of the Conatituent Asaombly 
-f and Provisional Parliament 

~h  Bhoia Nath Maatrr, MelD-
ber of the Fourth Lok Slbha 

zAi Khub Chand Sodhia, Mom-
er of Fint Lok Sabha 

~ Syed ~ Member of 
Third and Fourth Lok Sabha 

6. ibri Ram Sewak Yadav, Mem-
~ of Second, Third and Fourth 

Lok Sabha 

01hrimati Sucheta Kripalani, 
Membe[ of the Constituent As-
sembly, Provisional Parliament, 
Firat, Second and Fourth Lok 
Spbha 

J.Shri Gokulananda Mohanty, Mom-
ber of the Third Lok Sabha 

Dattof 
doath 

6-10-74 

~  

1'7"'9-74 

30-10-74 

18-11-74 

23-11-74 

1-12-74 

4-12-74 

U-II-74 

11-11-74 

11-11-741 

n-U-7J 

»·11-74 

as-II-74 

S-12-74 

12-la-74 

10. PAPERS LAID ON THE TABLE 

(i) By Govc.rnment 

(#) By Private Members 

H. M. 

0-09 

0-03 

0-03 

0-04 

0-01 

SS6 

I 
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u. PERSONAL EXPLANATIONS UNDER RULE 357 

SL 
No. 

Brie( Subject Name of Member 
who made the 
Jllhcmal explanation 

J. Certain remarkl about Shri Uma- Shri UmuhlDbr 
lbankar Dfbblt· ~ by Shri DibbiL 
Madhu !.imayc in the HOUle OIl 
2-12-74-

Date 

5-12-74 

H. M. 

a. Certain remarb about Shri H. R. Shri H.R. Gokhale 10-12-74 0-09 
Gokbale made by Shri Atal 
Bibari ~ in the HOUle on 
3-u-74 duriDg diacuuion on 
the ConaervatioD of Foreign Blt-
chIDge and Prevention of Smug-
gling Activitioa Bill, 1974-

30 Certain ftmarb made by Shri Vuantl 
Sathe in the HOQIe em 10-1Z'-14 Shri Veant Sathe: (11-12-74 0-03 
durin diIcuIIion on the Sick 
T:tifa Undertakings (Nationa-
liaation) BiD. 1974 

12. PETITION 

Plelented by Member 1 
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14 QUESTIONS 

(i) STARRED) 

Number of Questions put down in Question Lilts for Oral Anlwen ,.,.-

Number of Questions orally answered 131 

(ii) UNSTARRED'.r.' 

Number of Question. put down in Question Lists for written answers 
and written ,answen fUrnished ~  

(iii) SHORT NOTICE 

Number of Questions put down in Short Notice Question Lists 

NUl1lber of Questions orally answered a 

• Includes 13 Starred Questions withdrawn by the 'Memben/ deleted from the Lists' 
transferred from one Ministry to another . 

•• Includes 137 UnsWred Question. withdrawn by the Members/deleted from 
: the Lists/transferred from one MiniStry to ,nother. 
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SI. 
No. 

~ 25 

16. SPBAKBR 

RulinlllAnDOW1CelDel'tI 

Subject Date 

1 Attempt by I visitor to enter the Visitors' GaUery ofLok Sibba with 
Igla .. jar ~t  some explosives attached to a fuse aad 
crackers aQd a dager hiddea. on his person and attempt by him 
to assault a Watch aQd Ward AssistaDt of the Lok Sabha Secretariat 
who was OIl dary near the Visitors' GalJery pte-- 26-11-74 

2 QlIC:stion of privileF reprding import licence case 2-12-74 

3 QuestioQ of privilege against 8hrj Lalit Narayan Mishra reprding 
import licence case 16-12-74 

• Qllestion of priviJeF againat Shri R. N. Goenlla, M.P. 30-12-74 

5 Q"estion of privilege against All India Radio about All India Radio 
havilll broadcast cer tain matten as proceeding. of the HoUle altl.ough 
they were Qot in the oJIicial record of proceediJlp of the HoWIe 
dated the 4th December. I 974 .  •  •  .  •  • 30-12-74 

SI. 
No. 

1 

17. STATEMENTS BY MINISTERS 

(I) SUD-molD statements made/laid UDder Rule 372 

Subject Name of 
Minister 

Date 

4 

• , Pire in I accond class coach of Upper Sbrj Lalit 
India Ihrpress near., Manohll'lanj Narayan Miabra U-II-7. 
station on the Northcnr Railway on 
31-10-74· 

2 Cmcellation of Bittina of Lok 8abha on Sbrj K. Raghu u-II-7. 
14-11-74. Ramaiah 

l ~ t bUlin:ss for the week com- Shri K. Raghu 15-11-74 
"'/. mcneilla the 18th November, 1974. Ramaiah 

" 
Reported decline in prices of cotton in Prof. D. P. 121-11-74 
certain States. . Olattopadbyaya 

S Compensation for lay OCC8 due to power Shrj K. V. 
shortage in Uttar Pradesh. Raghunath Reddy a5-II-74 

~ t buai'ness for the rcmeininl 
days of the current week. 

8hri K. Raghu 
R ~ 26-11-74 

I 
7 <Government busil1CSs for the week com- Shri K. Ragh" a8-11-74 
~ 

menc:ina the :and December, 1974- Ramaiah 

8 ONGe's Oft_hore Drilling Platform, 8hri Kclhav Deo 3-12-74 
S •• ar Samarat. Malaviya 

··Por motion lIJupu::d bi me Ho"le aentenciDI the vi.itor to imprisonment, 
statement J3. 

·Statements were laid OQ the T.bIe. 

Time 
taken 

H.M • 

o-oz 

0-23 

0-]3 

0-08 

0-48 

0-34 

0-08 

,,, 



1 

9 Jute Pricea 

10 Correctilll certain information pven by 
Shri B. Shanlleranand· to the HoUle 
on lO-I1-74IU1rdillJ implementation 
of assurances about Manlti Limited . 

u. G;,Yernment b6sine •• for the week ccaa-
v"" m=nc:inll tbe 9th December, 1974· 

I3 Import Iic.nc. case 

3 

Prof. D. P. 4-12-74 
Chattopadhya,.. 

Shrl B. Shank- 4-12-74 
aranand. 

Shri K. R.abll 
Ramalah 

6-12-741 

Shrimati Indira 
Gandhi 

,-12-74 

8hri Jqjlvan 
Ram 

9-U-74 

14 Implementation of tbe a\Wrd ;iven by the Sbri K. R. 
U Dian Labour Miniater about the Ganeah 
reinstatement of lome former employee. 

11-12-74 
-30-12-74 

of the Antibiotics Plant of Indian Dl'IIIJI 
and Pbal'J1llllccuticals Ltd. Rishikeab. 

J\" Re.,i,ion of wa,et in coal industry Shri K. C. n-12-74 
Pant 

16 Arrest of SarTasbri ~  Nanin Shri K. Bnb- 12-12-74 
SinlJh and SatyeDd1'8 nayan Sinha. mananda Reddy 
M. PI. on 4-II-74. 

17 Government ~  for the \Wek Shri K. Rlshu 13-12-74 
commenciD, the 16th December, 1974 Itamaiah 

18 Mica and Shellac. Prof. D. P. Chano-19-12-74 
Padhyaya 

-19 An alleged bomb incidel"t .• t the real- Shri Om 
dence ot Shri Bhogendra }ha, M.P. Mehta 

20-12-74 

on 17-12-74. 

s 

H.M. 
0-41 

0-37 

0-10 

0-0.5 

0-02 

0-02 

0-04 

o-IS 

z) G:Jnt of additional darnel. allowance Shri C. 30-12-74 0-07 
due to the Central Government em- Subramaniam 
ployee. ir terms of the recommcD-
d at ion. of the Third Pay Commission 
II accepted by Government. .. 

";U Pro pOMd amendment of the Delhi Unlver- Prof. S. Nurul 20-13-74 
IitJ Act. Hasan. 

~ o t o  of me president for Prof. S. Nurul 20-12-74 0-01 
Inrroducti6"n of the Dell-i Dramatic Hasan. 
Performa'lCes Bill. given notice 
of by Shri Madhu Llrnaye on ta-II-74· 

.Statements were laid on the Table. 



I :a 3 4 5 

*:as N.D.M.e. dueato the Dellii M10Uliciptli Sbri Om. ZO-Iz-'N 
CorporatiOQ Mehta 

·24 ~  of the Bodos for Roman @Shri K. :&0-13-14 0-03 

sc:ript tRagha 
Ramaiah 

·2, R~ t  labotate reauldnl in Shri Pranab 2IO-I;a..14 J 0-01 

mage to and immobiliaation or two KUlDllr Mut-
speed boatl. herjee 

·Statement, were bid on the Table. 

@ Statem.er>t laid by the Minilter of Parliamentary"AtI'ain on behalf of the Minuter 
of Homa Affairs. 

Brief Subject 

(U) Statement Wlder Direction liS 

Name of Minister 
Member who 
who raited replied 
the matter 

Date 

Certain information liven by the 
Minister of Railways il' the 
HoUle on 5-9-14 

Shri 
lMadhu 
Limaye 

Shri 18-11-74 
Lalit 
Narayan 
Milhra 

(iii) Matten Wlder Rule 377 

SI. 
No. 

SUbject 

I 2 

I Steep decline in the price 
of coUon in Punjab. 
Haryana and Raj-
.. thin compellin. r.r-
mere for diatresa sale 
of their prodUce and 
failure of'Cotton Cor. 
poration of India to 
purchase their cotton 
at reasonable price. 

Name of 
Member 
who raised 
the matter 

3 

Minister 
who made 
the state-
ment 

4 

Shri Atal Prof D. P. 
Bibari Valpayee Cl8ltopa-

db,.aya 

"'Stlllem.enta made by the Minuter .. 

Date 

11-11-74 

21-11-74 

Time 
taken 

H.M. 

0-11 

Time 
taIa:u 

6 

0-03 .,.0-13 



SL 

J a 

a Abnormal delay in bD-
piemeDtatioD of the 
award aiven by the 
Union Labour Mini-
I tel' ~ rein-
ICatement of vic:ti-
niised empl';{:l of the 
Riodllllll' ntibJoticI 
Ltd. Rishikesh 

3 Fall in jute :;ces and 
failure of Jute 0,,-
potation to come to 
the resc:ue of cultiva-
ton 

4 Announcement by the 
~ t of the Indian 
Sup!' Mill Owners" 
Asaoc:iation about 
Government', decision 
to nile ~ price of 
IUII1' leadinl to spurt 
in the prices of I.r 
sold In the OpeD 
marJret 

S Mica and Shellac 

6 Reported agitation by 
Bodo Tribe people of 
GoaIpara district 
(Assam) for realisation 
of the demand for 
Roman Icript 

28 

4 

Shrfmatf Shri K.R. 
Panathi Ganeab 
Kriabnaa 

8hri Prof. D.P. 

~ ChattoPl-dby.ya 

~ t Shri Jff-jivlll Ram 

Shri ~ Prof, D,P. 
lendu Bharta- Ot.tto-
charyyia padbyaya 

8hri Noorul @@Shri K. 
Hude Reba 

Ramaiah 

·Statementl IDlde by the Ministen. 

@Statementa laid by the Ministen. 

5 

19-11-74 

·U-I2-74 

~  

2S-II-74 

-4-12-74 

2-12-74 --
@9-I2-74 

6 

0-01 

0-06 

o-oS 

O-OS 
o-IS 

0-10 

@@Statement laid by the Minister of Parliamentary A&irs on ~  of the Minister 
of Home A1fairs. 

.,. 

18. STATBMENTS BY MBMBBR 

Subject Name of Date Time 
No. Member taken 

H.M. 

IlJlP')rt Lic:ence calC .. Shri 9-12-74 0-15 
Morarji 0005 
R. De.ai 10-12-74 



19-STATBMBNT SHOWING TIME TAKEN ON VARIOUS KINDS 
OF BUSINESS 

----------
Business 

I 

ADJourNMBNT MOTIONS 

BILLS-

(8) Government Bills 

(b) Private Memben' Bill. 

BUDGBTS-

Time 
taken 

2 

H. M 

IS 47 

*49 4S 

6 12 

Percentqe 
to the 
total time 
taken 

3 

8'3 

26'3 

3'3 

(a) General Budget 3 34 2'0 

(b) Blldgets in respect of State/Union ten:itGrf under Presi-
dent's rule 4 42 2' S 

CALLING A'ITENTION NOTICES (Rule Ism 6 37 3' 5 

DISCUSSIONS-

Half..an-hour Discussions (Rule 5S) 

MOTIONS (Rule 191 and 342) 

QUESTIONS 

RBSOLUTIONS-

(a) Government Reloilltion 

(b) Statutory Resolution •. 

(c) Private Memben' Resolution 

o 01 

• 
o 01 

3" 

OTHER MA ~ luch .. Papers Wd on the Tabk. 0bItuu7 Ref-
emsces, QueattCll\. of Pri'rileae. Points of Order, etc. ,2 Z9 27' 8 

TOTAL 189 OS 100'0 

·Joint discussion took place on Statutory Resolutions [Wit Statement No. IS ~  S. Nos. 
I to ~  M?tion under rule 191 [vidl Statement No.8, S. No. I) &.Ild Mouons fOJ 
consIderatIon of connected Govemment Bills [tnU Statement No. 1(1), S. 
NOI. 9 •. 17. an i I3J· 'Finac taileD on Joint dilcussion has been shown under (;OVern. 
menbBills. 

MGIPND-LS 1-30" LS-1l-2-71-790. 




